




INDEX OF pjCDNG3 

filing. 
 

2* 	
the orders passed by TribUnal 

30 	piing of replY 

COUnte : 

R.A. 	: 

4. 	j1ing 	M.P. : 

C.C.P. 	: 



I 

çtfice Notes, Office ribuna1 S Orders. 
?imbrafldurn, of Coram 
Appearance: Tribunal's 
orders of direotiOn & 
eg.strar'S Orders 

b:'L--P- 
kc 

N- 	
A-cej ±0 

1- 	4P coYrfr ' 

c THVed 
.•• 

))) )199 
J1J\ • 
	4p-k- ((yt 

Y) 

ck 
-(j  

Nh,. S. b ko k 4A 

H •o 	
coL 

1-kk 0+ }?QcJ1YJ th' ocL"1 

£ 

de 

bo Lc oj 

e 	k- 

p.') 	 J1 

C 

U -  
4j Ji  

° 

€4.tQA.i 	 C' kQ. JQAt 



'QA -16 4Lo. 
Rate 

None present for the applicant. 

Mr,N,R. Urnaye, Ath 	U1 
Ordnance Factory, thajharj is

, 
 

present onlehalf of Respondents, 

At the request of MrLirnáye 
adjourned to 16r.7.1991 for reply and 
directions. 
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O.A.864/90. 

None present for the applicant. 
Respdents by Shri S.B. Nande, Foreman, 
Vigi1ance, Ordnance Factory, Nagpur. 

Respondents have filed the reply. 
They have undertaken to serve the copy on 
the 	kaxj applicant and file proof 
thereof. 

tk- 	Adjourned to .31d September 191 for 
filing proof of service. 

'CD4uty   epeg1trar. 

	

serr 	 j 
" 	VPJJC 	 Neither the applicant nor his 

	

J€.kI€r 	 advocate is present. 

:IT.D.S. IKbobragade, L, Vig. 
Sectthon, Ord, Fac., Ambajharj is 
present on behalf of Respondents. 

Respondents have served a copy 
of the reply on the applicant as 
intimated to ils by letter dtd. 
19.7,1991. 

Since the reply of respondents 
has been filed in the matter, the 

H 	matter has become ready for hearing. 
However, it is not possible to fix 
hearing date in the near future on 
account of other old pending urgent 
matters. Thi's matter is, therofore, 
kept on Sine-die list. 	

j 
Jr.Khobragade says that at the 

time of fixing the date of hearing 
notice may be issued to iespondent 
No.3. ihtice may also be issued to 
the applicant. 

yG Registrar, 



PER TRIBUN 	
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s per direction of the 

Hontble Vice Chairman dated 

24.8o93,the matter is taken 

up from Sine_die Ljst Fied 

for Final Hearing on, 

s sue noticesto the p tte '  f as per order dated 

I 	 hg4ICER 
(JC 

L 	 • Per Tribunal 	Dt114601, 199; ( (camp: Naqpi) 

want of time, tht matter 1 
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